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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH PUNE AT PUNE . 

ORIGINAL APPLICATION NO. 32 OF 2020 (WZ) 

KANTHA VIBHAG YUVA KOLI SAMAJ 
PARIVARTAN TRUST     ..APPLICANT 

Versus 

GUJARAT POLLUTION CONTROL BOARD 
AND OTHERS   ...RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT NO.8 

M/s PARAS ENTERPRISES 

MAY IT PLEASE THE HON’BLE TRIBUNAL 

1) At the outset, the contents of this Original Application are denied

by the Respondent No.8 and the same are not admitted and

incorrect.

2) The Respondent No.8 denies each and every averment and

statement made in the Original Application except so far they are

expressly admitted hereunder.

3) The Respondent herein took the premises being Plot no. 447, Road

No.4, Sachin GIDC, Tal. Choryasi, Dist. Surat on rent vide an

agreement dated 18.06.2012. The construction for the industry

started on 30.06.2012 and the same was finished by 30.06.2013.
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The Respondent thereafter installed the machinery being the boiler, 

chimney, receiver, reactor, condenser, SS tray, and the erection of 

the same was completed on 28.02.2015. The Respondent thereafter 

started testing the machinery and minor production on 16.01.2015, 

4) The Respondent No.8 had applied for Consent to Establish with the

Respondent No.1 and in consonance thereof, the Respondent No.1

caused an inspection on 19.04.2014, and has erroneously recorded

that the Company has started the operation without its permission.

Hereto annexed and marked herewith as ANNEXURE – R-1 is the

copy of the Inspection Report of Respondent No.1 dated

19.04.2014. Thereafter, Respondent had also applied for

Environmental Clearance on 21.08.2014.

5) The Respondent No.8 made a detailed application for the grant of

Consent to Establish on 04.05.2015, and accordingly the second

inspection was caused by the Respondent No.1 on 31.05.2015 and

they had stated that not to start the production without the

permission of the Respondent No.1. The Respondent submits that

this observation is crystal clear to substantiating stand of the

Respondent No.8 that the production had not started. Thereafter,

actual production started on 15.06.2015.  Hereto annexed and
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marked herewith as ANNEXURE R-2 is the copy of the 

Inspection Report of Respondent No.1 dated 31.05.2015. 

6) Thereafter, another inspection was caused by the Respondent No. 1

on 13.07.2015 wherein it was again erroneously observed that, the

production had started and that the Respondent thereafter reiterated

its stand that it had not started. The Respondent craves leave to

refer to and rely upon the said visit note.

7) The Respondent No.8 in accordance to the compliance of the

conditions put forth by the Respondent No.1 submitted a Bank

Guarantee of Rs. 25000/- (Rupees Twenty-Five Thousand) on

24.07.2015. Hereto annexed and marked herewith as ANNEXURE

R-3 is the copy of the Bank Guarantee dated 24.7.2015.

8) In view of the compliance, the Respondent No.1 further caused its

visit on 29.07.2015 and 01.08.2015 and accordingly in both the

visits it was reported that the industry was not in operation. The

Respondent craves leave to refer to and rely upon the said visit

notes.

9) Thereafter, Respondent No.1 vide its order dated 12.08.2015 issued

an order for revocation of closure and issued the Consent to

Establish to the industry on 07.10.2015.  The Respondent craves

leave to refer to and rely upon the said order of revocation. Copy of
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Consent to Establish dated 07.10.2015 is annexed and herewith and 

marked as ANNEXURE R-4.   

10) The Respondent submits that, the Respondent No.1 visited the

Respondent No.8 on 09.07.2019 and recorded certain observations

such as the unit was operating without consent, the unit had not

provided any treatment facility for waste water, the rain water was

contaminated from the drums filled with raw materials, acidic

waste water traces etc. The Respondent craves leave to refer to and

rely upon the said visit note.

11) The Respondent submits that, the sample was taken by the

Respondent No.1 from the open common GIDC drain which was

flowing besides the industry and that the Respondent No.8 was not

responsible as the water coming to the drain was of the entire

GIDC area located at Sachin GIDC. The unit is located on a slight

elevation and on account of that, during the rains the water level

rises in the industrial area and hence a flexible pipe was fitted for

the rainwater to drain out. The drums were also stored in an open

space and which contained the raw material and there was no

acidic trace in the said drums.

12) The Respondent No.1 on 23.07.2019 issued an order of closure and

directed the Respondent No.8 to pay Rs. 5,00,000/- (Rupees Five
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Lakhs Only) being the compensation for damage to the 

environment. Hereto annexed and marked herewith as 

ANNEXURE R-5 is the copy of the order dated 23.07.2019 of the 

Respondent No.1. The Respondent No. 8 vide its undertaking dated 

31.01.2020 submitted an amount of Rs. 5,00,000/- (Rupees Five 

Lakhs Only) on 11.11.2019 the Respondent No.1 caused a visit the 

premises and has also observed that the Respondent No. 8 was not 

in operation and that it had dismantled all its unit operation and 

process machineries, except the civil structure. The Respondent 

craves leave to refer to and rely upon the said visit note. 

13) The Applicant thereafter filed the present application before this

Hon’ble Tribunal and that this Hon’ble Tribunal vide its order

dated 05.08.2020 directed the Respondent No.1 to conduct an

inspection and file its report before this Hon’ble Tribunal Hereto

annexed and marked herewith as ANNEXURE R-6 is the copy of

the order passed by this Hon’ble Tribunal dated 05.08.2020.

14) Accordingly, the Respondent No.1 during its visit on 20.08.2020

observed that, the industry was closed permanently and that the

machinery was dismantled including boiler and its ancillary

facilities, which was submitted to this Hon’ble Tribunal by causing

visit to the premises.
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15) It is submitted that, the production started on 15.06.2015 and the

activity continued only for a period of 30 days. The Respondent

No.1 issued 3 closure orders and that the industry was in operation

only for a period of 49 months i.e. 1470 days approximately and

that the reports stated 2186 days is totally incorrect and not

admitted by this Respondent. The Respondent was required to

close the unit as it couldn’t manufacture the product and could not

sell the same in the market and hence the machinery was getting

rusty and hence the Respondent No. 8 was compelled to shut down

the industry.

PARA WISE REPLY 

16) With respect to paragraph no’s. 1 and 2, the Respondent No. 8

does not wish to offer any comments thereto. 

17) With respect to paragraph no.3, the same are incorrect and denied

by this Respondent. The allegation of violation of the environment

on the part of the Respondent No.8 is a put up story of the

Applicant and the Applicant is in the habit of blackmailing and

extorting money from various industries in Sachin GIDC and had

also threatened the present Respondent and wherein this
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Respondent did not pay any heed. The Applicant has proceeded to 

file the present application.  

18) With respect to paragraph no. 4.1, the Respondent No.8 does not

wish to offer any comments thereto.

19) With respect to paragraph nos. 4.2 to 4.9, the contents therein are

denied and not admitted by the Respondent No.8.

20) With respect to paragraph no. 4.10 to 4.13, the same are denied and

not admitted by the Respondent. The Respondent has already given

an explanation that, the Respondent did not operate at the site and

that the material was never acidic in nature.

21) The Respondent No.8 has already paid an environmental

compensation of Rs.5,00,000 (Rupees Five Lakh Only) as

demanded by the Respondent No.1. The Applicant has not

challenged the order recovering compensation from the present

Respondent, and that by filing of the present Original Application,

the Applicant is trying to seek a relief indirectly from this Hon’ble

Tribunal which it cannot seek directly. The said action is thus

impermissible in law and therefore the present application needs to

be rejected with exemplary cost.

22) The Respondent No.8 further submits that the Respondent No.1 has

vide its report submitted before this Hon’ble Tribunal has come to
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the conclusion that the Respondent No.8 is liable to pay an 

environmental compensation amounting to Rs.2,73,25,000/-. The 

justification given by the GPCB is totally baseless and vague. The 

Respondent No.1 has not provided an opportunity to the 

Respondent No.8 to make a submission before arriving at this 

erroneous figure. The Respondent No.1 themselves had taken 

action and encashed the Bank Guarantee and in their various visit 

notes have recorded that the Respondent No.8 was closed. The 

Respondent No.1 has further proceeded and encashed the Bank 

Guarantee of Rs.2,00,000/- on 27th September 2021. The said 

action on the part of the Respondent No.1 is unilateral and without 

giving any opportunity to the Respondent No.8. Copy of the said 

letter dated 27th September 2021 is annexed hereto and marked a 

ANNEXURE – R-7. The Respondent No.8 is herewith annexing 

the list of dates and events for convenience of the Hon’ble Tribunal 

to highlight the exact dates of functioning.  

PUNE 
DATE  26/10/2021 

ADVOCATE FOR RESPONDENT NO.8 
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